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1970, which was passed by the Lok Sabha
at its sitting held on the 20th April, 1970,
and trunsmitted to the Rajya Sabha for
its recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard to
the said Bill."

12+19 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMA-
IAH) : With your permission, Sir. | rise to
announce that Government Business in this
House during the week commencing 11th
May, 1970, will consist of :—

(1) Consideration of any item of Govern-
ment Business carricd over from to-days’

Order Paper.

(2) Consideration and passing of the
University Grants Commission (Amend-
ment) Bill, 1968, as passed by Rajya Sabha
and discussion on the Report of the Univers-
sity garnts Commission for 1965-66,
1966-67 and 1967-68 on a moltion to be
moved by the Minister of Education and
Youth Services.

(3) Discussion on the Report (Part 1)
of Committec of Enquiry (Council of
Scientific and Industrial Research) on a
motion to be moved by the Minister
of Education and Youth Services.

(4) Consideration and passing of the
Patents Bill, 1967, as reported by the Joint
Committee.

(5) Consideration of @ Motion for modi-
fication of Foreign Exchange Regulation
(Publication of Name) Rules, 1970 by Shri
Srinibas Mishra at 5 p.m. on Monday, the
11th May, 1970.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : On the 11th, Shri Srinibas
Mishra will not be here.
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SHRI S. M. BANERIJEE (Kanpur) :
Sir, 1 want to raise threc small points.

We want a discussion next week because
Parliament is coming to an end.

AN HON. MEMBER : How is Parlia-
ment coming to an end 7
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SHRI S. M. BANERIJEE : Because the
session is coming to an end.

MR. SPEAKER : Unwittingly he has
said that.

SHRI S, M. BANERJEE : We would
like to have a discussion on Combaodia.
because most dangerous and mischievous
statements have been made by the Ameri-
can Vice-President regarding India. 1 know
you have kindly uadmitted the Calling
Attention on Monday. But we want a full
scale discussion on Cambodia.

My second points is this. You are aware
that in this House the Minister for Defence
Production and the Defence Minister made
a definite declaration that no employee
in the ordinance factory will be declared
surplus or retrenched. Today, we have
received telegrams— Mr. Joshi and myself—
and a letters also we have got....

MR. SPEAKER : Don't take opportunity
from this simple item to go into thai.

SHRI S. M. BANERIEE : Kindly hear
me, Sir. On this point 1 only request the
hon. Minister to convey our feelings to the
Defence Minister and request him to make
a statement. Otherwise the situation will
be dangerous.

My third point is this. We should
have some discussion on the communal
disturbance. Even yesterday and in to-
day's papers the incidents in Bhimri in
Maharashtra have been reported and a
minority community has been butchered.
1 would request him to kindly allow a
statement to be made by the hon. Minis-
ter and after that we may have a full-scale
discussion on the communal disturbances.
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SHRI BAKAR ALI MIRZA (Secundera-
bad) : 1 am all for Combodia, communa-
lism and all other issues concerning the
whole world. But, Sir. for Telangana, we
have been agitating day in and day out.
The other day they promised that they
will give three hours. Now, this weck is
over and in the next week some other
excuse will come and this session will bhe
over, Sir. So my only reguest is that some
time should be found for this discussion
on Telangana in the coming week.

SHRI R. D. BHANDARE (Bombay Cen-
tral) : Sir, the census work is going 1o be
started and before the census work is taken
up in hand—and | think the whole House
will agree—the scheduling and re-sche-
duling to the Bill as a reported by the
Joint Committee should be completed dur-
ing this session.

Otherwise, the work will be held up and
one-fifth of the population of this country
will suffer. Therefore, it ought to be
taken up. And some time must be found
for that, We can have an extra sitting if
necessary. But, before the census work is
started, this work must be completed.
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SHRI SAMAR GUHA (Contai) : The
people of India have been terribly shocked
by the report of barbarous mass execution
after public trial in thousands in China.
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I want to know from the Government
whether the Government will issue a state-
ment condemning these barbarous. savage,
and inhuman acts of the Chinese.
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SHKI HEM BARUA (Mangaldai) :
I think the House should discuss the acti-
vities of the Naxalites in the couniry as
also the extension of the activities of Naxa-
lites into Assam. In Tinsukia, Mahatma
Gandhi's statue has been desecrated. There
are reports that Chinese and Pakistani
currency notes have been distributed in that
part of the country. This is a strategic
arca ard so 1 think that the Naxalite acti-
vities all over the country should be dis-
cussed by a Resolution.

Secondly, on a previous occasion, the
Government  spokesman told about the
discussion on the Report of the Committee
on Defections. Firstly I do not find any
mention in the Statement made by the
hon. Minister. This House should not
encourage defection. This is a bad thing
and we must condemn it. Therefore, there
should be a discussion on that report also.
But Government seem to be so careless and
so indifferent to that report. | do not
understund why.
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SHRI TENNETI VISHWANATHAM
(Visakhapatnam) : May T know whether
Government are going (o make any
announcement about the settlement of the
Muharashtra=-Mysore boundary ? I am inte-
rested in it this way; a number of Telugu
medical students in Belgaum are being ill-
treated by both sections; the Mysoreans
mistake them for Maharashtrians and the
Maharashtrians mistake them for Mysoreans
and they arc being beaten up on both sides.
Most of the medical students also came
and intervicwed the Prime Minisier yester-
day. Will it be possible for Government to
make some  settlement immediately ? It
will give peace not only to Maharashtra
and Mysore people but also to the Telugu
people there.

SHRI RAGHU RAMAIAH : Most of
these matters were considered by the
Business Advisory Committce which met
on the 5th May. For instance, the report
of the committee on defections. the debate
on the Plan and various other matters were
discussed there. It was found on that
day that there were only 32 hours left in
this session, so far as Government time was
concerned. At the suggestion of the Busi-
ness Advisory Committee, Governmeni had
agreed to allot ten hours out of that time
for these various discussions. It is out of
that time that we have found time for the
debate on prohibition. Most of the sub-
jects have been listed out here, and we shall
try to allocate whatever time is possible out
of it,

So far as the Special Marriage Bill is
concerned, we shall try to find time for it
in the last week.
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SHRI RAGHU RAMAIAH : Even to
find time, we have to try. Out of defference
to Shri Surendranath Dwivedy, 1 would
say, if the House agrees, that I have no’
objection to postpone the last item relating
to modification of foreign exchange regu-
lations to 18th May from 11th May. In
accordance with the wishes of the Business
Advisory Committee, we shall also try to
find time for the Telengana discussion
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cither next week or the week after it, as
s00n as it is possible,

SHRI BAKAR ALl MIRZA : He
should try to find time for it next week.

SHRI S. M. JOSHI (Poona) : It should
be taken up during this session.

SHR1 SAMAR GUHA : What about the
massacre of the Tibetans ?
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SHR1 A.K. KISKU (Jhargram) : He
should find time for discussion on the
Scheduled Tribes and Scheduled Castes. .

SHRI RAGHU RAMAIAH : The Busi-
ness Advisory Commiitee has listed it as
one of the subjects, and we shall try to find
time for a discussion on the report on the
Scheduled Castes and Scheduled Tribes,
beforc the session ends.

SHRI A. K. KISKU : | want to know
whether they are coming forward with the
Bill....

SHRI HEM BARUA : What has
happened to the discussion on the activities
of the Naxalites and the report of the com-
mittee on defections 7

SHRI ISHAQ SAMBHALI : What about
communal disturbances ?
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MR. SPEAKER : The hon. Minister
may please make a note of all these sugges-
tions and they may be put before the Busi-
ness Advisory Committee,

SHRI S. M. BANERJEE : We only want
a statement on certain items. For instance,
on the communal situation, let the hon.
Minister make a statement on the matter.
Similarly, about the retrenchment in the
clothing factories in Kanpur, 1 want that
Government should make a statement.

I do not want any discussion. But we

expect that those employees who are re-
renched in Kanpur should be given protec-
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tion. Do they want a strike for their
demands being acceded to? They talk of
socialism. But they are handing it over to
the private trade. They are retrenching
people. It is a shameful commentary on
the various assurances of Government.

12-36 Hrs.

MERCHANT SHIPPING
(AMENDMENT) BILL, 1969

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : 1 beg to move :

“That the Bill further to amend the
Merchant Shipping Act, 1958, as passed
by Rajya Sabha, be taken into considera-
tion",

This Bill was considercd and passed by
the Rajva Sabha on 3 December 1969.
The amendment Bill secks to amend the
Merchant Shipping Act 1958, for the pur-
pose of giving effect to three International
Conventions relating to merchunt shipping,
namely : (i) the International Convention
on Load Lines, 1966; (2) the International
Convention relating to the Limitation of
liability of owners of sea-going ships, 1957,
and (iii) the International Convention for
the prevention of Pollution of the Sca by
0il, 1954 as amended in 1962.

The position regarding the three conven-
tions is as follows :

The International Convention on Load
Lines, 1966, provides for marking of free
board, that is, the distance measured verti-
cally downwards from the deckline, which
must at all times and under all conditions,
while the ship is afloat, remain free of water
line. It also provides for marking of load
lines indicating how far the ship could be
permitted to submerge in water as a result
of loading cargo in different seasons and
different zones. Attempts have been made
from time to time to control the frecboard.
The first international agreement on the
question was reached by the International
Load Line Convention of 1930. Sub-
sequently the 1930 convention was ratified
by India in 1934 and it was incorporated in
the Merchant Shipping Act of 1923.
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The new Load Line Convention tends to
liberalise the freeboard requirements as
also summer and tropical zones areas so
as to permit decper loading of ships in
greater parts of the year as compared to the
old convention of 1930. It also cnsures
better safety of life and property at sea.
Accordingly, the ratification of the new
Convention was considered to be in the
larger interest of Indian shipping. The
Convention was thus ratified. The Bill is
intended o incorporate the provisions of
the 1966 Convention in the Merchant Ship-
ping Act, 1958.

The sccond is the Internctional Conven-
tion for limitation of liability of owners of
seagoing ships, 1957. Since thc 18th
century, legal assistance was being invoked
in maritime states against proceedings for
damage to property and persons on board.
The first convention on the subject was
signed in 1924 but it was never ratified by
a sufficicntly large number of states. Tt
was ugain amended in 1957, This Bill
secks to adopt the provisions of the Con-
vention.

The third is the International Convention
for the prevention ol pollution of the Sea
by Oil 1954. The Merchant Shipping Act,
1958 does not contain  any provision
regarding the prevention of the pollution
of the sea by oil. The International
Convention on the Prevention of the Pollu-
tion of the Sea by Oil, 1954, aims at pre-
venting ship-owners from discharging oil
and oily mixtures withina radius of 100 miles
from the coast. This problem is found in
an aggravated form in Europe and some
Atlantic areas. It is not very acute in our
area, but it is bound to arise with the bring-
ing in of bigger tankers, and therefore
India is also concerned. If there is an
accident, it is bound to affect a large area
as it happened in the Mediterranean two
or three years ago. With the adoption
of this international convention, our ships
going to the countries which have ratified
this convention will also be governed by
it, and thercfore, we are inserting a new
provision in the Act.

This is a non-controversial Bill based on
international agreements and conventions
which have been agreed upon after consi-

dering them from all aspects and taking



